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been brought to the notice of  the 
Editor of the Journal in which  the 
article was published.

Saapaoaioa of Allotment of aeeommo*

flatten oat of Central Pool to tin
Delhi Administration Employeê

8550. SHRI  MADHURYYA  HAL 
DER; Will the Minister of  WORKS 
AND HOUSING be pleased to state:

(a) whether the employees of the 
Delhi Administration used to be en­
titled to Government accommodation 
eut of the Central Pool;

(b) whether Government havi sus­
pended allotment of accommodation 
out of the Central Pool to  the em­
ployees of the Delhi Administration;

(c) if so, since when and the rea­
sons therefor; and

(d) steps proposed to be taken by 
Gevemxnent to look after the interest 
of those employees who have retired 
recently  and whose sons|daughters| 
wives, have not been allotted Govern, 
ment accommodation out of the Cen­
tral Pool, who are otherwise entitled 
to such accommodation according to 
the existing rules?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI  DALBIR  SINGH), (a) 
Yes, Sir, employees working in offices 
which fulfilled the  necessary condi­
tions were eligible for  general pool 
accommodation.

(b) Yes, Sir.

(c) From 1st August, 1974. It was 
agreed in 1965 that, after the Delhi 
Administration  constructed  enough 
quarters for its personnel to teach a 
certain level of satisfaction,  the Ad­
ministration would gradually surrender 
the general pool  accommodation.  It 
was decided <to review the position. 
The review could not be completed for 
non-receipt of the requisite infoima* 
tion from the Delhi  Administration

spite of repeated requests.

(d)  Government do net propose to 
take any step until the review is oom- 
pleted.  Since employees of the Delhi 
Administration axe not now eligible 
for general pool accommodation, their 
dependants, even if eligible, cannot be 
given ad hoc allotments on grounds 
of ietirement or death of their parents, 
husbands or wives.  Such dependants 
will be offered allotments in their own 
turn
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CUevaaen of resident* of Bajoorl 
Garden, New Delhi

8552.  SHRI CHANDRIKA PRASAD: 
Will the  Minister ol  WORKS AND 
MOUSING be pleased to state.-

(a)  whether a delegation  of reai. 
dent* ©* DDA(MIG) three-storey flats 
Raj ouri Garden, New Delhi met the 
Vice-Chairman of DDA in his office 
on 7th March, 1976 in connection with 
their grievances; and

(b) if so, the assurances given by 
him to them to r'emove those griev. 
ances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI DALLBIR SINGH): (sj 
Yes, Sir.

(b) No assurance was given by the 
Vice-Chairman.  He, however, agreed 
that the points  raised  during  the 
course of discussions would be looked 
into.

Master Plan to check floods in North 
Bengaj

8553  SHRI rUNA OP AON. Will the 
Minister of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether Government is  con­
templating “Master  Plan” to check 
floods in North Bengal;

(b) if so, what are the schemes te 
be  taken up in the  Master  Plan; 
and

(c) the amount spent  by  North 
Bengal Flood Commission till now to 
check floods in North Bengal?

THE DEPUf* MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IiMHOaTIQN (SHrti  KED\R NATIf 
SINGH) ; (a) and (b). The State Gov. 
eminent of West Bengal have .«et up 
the North Bengal Flood Control Com- 
mssion for the preparation and im- 
r’emetitatiCJi oi q comji.vheribivc plan 
of flood control m North Bengal. This 
Commission has prepared  an overall 
plan of flood control of the North 
Bengal rivers, which includes construc­
tion of cheek dams and detention re­
servoirs, river training works and soil 
conservation  measures in  the catch­
ments of the rivers. This plan has been 
submitted  by the Commission to the 
State Government of West Bengal.

The Brahmaputra-Ganga link supp­
lemented by  storges in the Brahma­
putra Basin has bean one of the pro. 
poeals under consideration of the Indo* 
Bangladesh Joint Rivers Commission.




